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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 43 OF 2024
IN
ORIGINAL APPLICATION NO. 111 OF 2018

IN THE MATTER OF:

KACHCHH CAMEL BREEDERS ASSOCIATION  ..APPLICANT
VERSUS

UNION OF INDIA & ORS. ..RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF
GUJARAT POLLUTION CONTROL BOARD
~ AND
DISTRICT LEVEL CRZ COMMITTEE

I, Falgun Modi, adult, having my office at Gujarat Pollution Control
Board, Regional Office Kutch East at Gandhidham, Kutch, do hereby

solemnly affirm and state on oath as under:

1 I am presently working as Regional Officer, Regional Office Kutch
East with the Gujarat Pollution Control Board and Member
Secretary, District Level CRZ Committee. I have perused the order
dated 30.08.2019 passed in Original Application No. 111 of 2018,
the order dated 16.09.2020 passed in Execution Application No.
12 0f 2020 and the order dated 11.12.2024 passed in the present

application by the Hon'ble Tribunal. I have also perused the

s
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record available in the office relating to the case and have
acquainted myself with the facts of the case. I am authorized to
make the affidavit on behalf of the Gujarat Pollution Control Board

and am otherwise competent to affirm the present affidavit.

An application, being Original Application No. 111 of 2018, was
filed before this Hon’ble Tribunal complaining about violation of
provisions of the Coastal Regulation Zone Notification, 2011. In
particular, it was alleged that mangroves in Nani Chirai and Moti
Chirai areas of Bhachau Taluka in Kutch District are being
destroyed. This Hon'ble Tribunal, after hearing the parties and
considering the material produced on record, disposed of the
application by order dated 30.08.2019. The order contained the

following directions:

“22. We, therefore direct as follows:

(i) There shall be no obstruction of any kind in the creeks and
free and continuous flow of estuarine water in the creeks will
be ensured.

(i) The Forest Department, Government of Gujarat, GCZMA
and Revenue Officials will jointly inspect the area to find out
the persons who were responsible for obstruction of the
creeks and take action in accordance with law including
recovery of environmental damage and cost of restoration of
mangroves damaged. This may be done within a period of
one (1) month from today.

(i) If there has been any activity which is in violation of
CRZ Notification, 2011, the GCZMA will immediately take
action in accordance with law.

(iii) If there has been any activity in the mangroves area
which are in contravention of the Forest (Conservation) Act,
1980 or any other law, the Forest Department will
immediately take action in accordance with law.

(iv) There shall be no salt manufacturing activity in CRZ
- 1 area without following the due procedures provided
under law/notification. If such activity are found the GCZMA
will take action immediately to stop forthwith and initiate
appropriate proceedings.

W) The quantum of damage caused to the mangroves
shall be assessed by the GCZMA in accord with laid
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down procedures and the same shall be recovered from the
persons responsible for the same within a period of one
month from today.

(vi) The Forest Department, Government of Gujarat will
take immediate action to restore the mangroves which are
damaged within a period of six (6) months from hence.”

3. An execution application, registered as Execution Application No.
12 of 2020, came to be filed by the original applicant contending
that the Gujarat Coastal Zone Management Authority has not
followed the directions contained in the order dated 30.08.2019.
It was alleged that the Authority has not taken any steps for
stopping the unauthorized setting up of salt pans and carrying out
salt manufacturing activity by building bunds, which is being
conducted without obtaining requisite permissions and is causing
damage to mangroves.

4.  This Hon’ble Tribunal .basis the material available on record
noticed that the Coastal Zone Management Authority had acted on
the directions contained in the order dated 30.08.2019 and
therefore disposed of the Execution Application No. 12 of 2020 by
making the following observations:

“8. In view of the above, let further steps be taken for
enforcement of order of this Tribunal dated 11.09.2019. The
amount determined be recovered expeditiously and
restoration work be executed which may be overseen by a
joint Committee comprising Forest Department and GCZMA.
Forest Department will be the nodal agency for compliance.
The joint Committee may ensure compliance of directions,
including stopping and remedying violation of CRZ
Notification, including any salt manufacturing activity and
Forest Conservation Act, 1980. The joint Committee may file
a compliance report with the Chief Secretary, Gujarat within
three months.”

5. District Level Committees have been constituted for every coastal

district under a Circular dated 14.10.2013 of the Government of
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Gujarat. The primary objective of the Committee is to assist the
Gujarat Coastal Zone Management Authority. These Committees
have been bestowed with the power to verify any complaint
regarding violation of CRZ Notification and take necessary actions
under intimation to the Gujarat Coastal Zone Management
Authority. The Committee is headed by the District Collector of
the concerned district and has officials of other departments at
district level as its members, including an officer from the State

Pollution Control Board.

For the purposes of the present case, the Committee constituted
for Kutch district has been handling the complaints of instances of
violation of CRZ Notification in the coastal area. The Committee,
after conducting necessary inquiry, has been issuing directions, in
consultation with the State Coastal Zone Management Authority
against the violators and ensuring stoppage of offending activity.
The Committee also oversees implementation of corrective action
and measure to mitigate or remediate the damage to the local

ecology.

The District Level Committee has held meetings on 24.05.2023,
1.11.2023, 24.09.2024, 29.01.2025 ,23.07.2025 and 29.08.2025
concerning complaints pertaining to the subject matter of the
application. All complaints about construction of bunds, setting
up of salt pans, conducting of salt manufacturing activity and/or
any other vi’olation of CRZ Notification have been taken up for
discussion and consideration by the Committee. The Committee,
in almost all cases, has issued appropriate instructions for
stoppage of the illegal activity and overseen the compliance of

such directives.
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As regards violations in Nani Chirai and Moti Chirai, they have
been found to have taken place in the land allotted to Deendayal
Port Authority (DPA). For all these past complaints, instructions
were given to DPA for doing compensatory mangrove plantation.
About 150 hectares mangrove area has been cumulatively found
damaged in the reports, and DPA has been directed to plant 03
times more mangroves. For this purpose, DPA has deposited an
amount of Rs. 2,42,64,200-/ towards mangrove plantation in an

area of 450 hectares.

As regards violations in Jangi area, DPA had initially contended
that there has been no proper identification of ownership and
possession of land where violations have taken place and
therefore the responsibility for such instances of violation and
damage to environment cannot be fastened upon DPA. The work
of carrying out survey of the land was hastened and upon
completion of such survey it has been found that the violations
did in fact take place in the land demarcated by the Office of the
District Inspector of Land Record, Kutch as having been allotted to
DPA. The inspection reports following the complaints revealed
that mangroves in an area of 32 hectares in Jangi had been
damaged. The inspection also showed that mangroves in an area
of 83 hectares in Gulamsha Pir have also been damaged due to
clearing of land for setting up salt pans and construction of bunds
blocking the flow of water. For the damage to mangroves in Jangi

and Gulamsha Pir area, DPA was instructed to submit restoration

plan.

Independently, the District Level Committee has issuing
instructions regularly to the DPA to monitor its land and ensure
that no illegal activity takes place within its land, and to take

immediate action whenever it is found that some persons have
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illegally encroached over the land, have made bunds to block free
flow of water and have preparations or actually started salt
manufacturing activity. In cases where the activity of
manufacturing salt was found to have been commenced by
persons who had been granted lease of land by DPA, the DPA was
directed to not just stop the leassee from doing any activity which
violates the environmental laws and damages the environment
but cancel the lease of such lessees. In all other cases, DPA was
told to remove the encroachment and ensure free flow of
estuarine water. Separately, DPA was instructed to maintain
security of the land allotted to it by engaging sufficient security
staff and employing modern technology for surveillance of the
area. The instructions are not being annexed to the present reply
as they have already been placed on record along with the reply

filed on behalf of the State Coastal Zone Management Authority.

I state that inspections have been and are being conducted on a
regular basis by officials of the State Pollution Control Board and
the district administration in their jurisdictional area. Any
offending activity noticed during inspection, whether the same is
of construction of a bund stopping the free flow of estuarine water
or construction of salt pans without obtaining prior permission
from the regulatory authority, the aberrations have been reported
to the Committee and the Committee has thereafter issued
necessary directions for stoppage of such activity and restoration
of the ecology. Almost all the instances of violations have been
observed over the land allotted to DPA, and therefore DPA has
been asked to take action. In other cases of violation outside the
DPA area, action has been taken by the Committee for removing
the offending bunds and reviving the original status of free flow of

estuarine water in the creeks.




12, On 05.07.2023, a Joint Inspection of Sub-Divisional Magistrate-
Bhachau and GPCB Regional Office, Kutch-East was carried out
and it was observed as follows:

» Salt pans were constructed for manufacturing of
raw salt behind Gulamsha Pir with co-ordinates
23009'47.8” N 70021'46.9” E by destructing
mangroves and dead mangroves were observed at
the site. Bunds were constructed to obstruct the
flow. Imprints of JCB/Machineries for destruction
of mangroves can be observed on site.

» Bunds were observed constructed to obstruct the
free flow of creek water at 23 09 31 N and 70 22
19 E and the said area falls under CRZ 1-A area as
per the CRZ Notification-2011 prepared by Gujarat
Coastal Zone Management Authority.

» Looking to the site condition; Point no: 1 to 5 of
the representation made by Kutch Camel Breeders
Association seems true on site. With respect to
point no: 6 apart from names mentioned in the
complaint;  other units engaged in salt
manufacturing are also liable for initiating action.

13. In view of the observed non-compliances, a communication was
addressed to the DPA to take the following steps:

*» To cancel all such leases which violates the
provisions of the CRZ Notification, 2019 with
immedijate effect.

» To Initiate bund removal activity in and around
the inter tidal areas which are affecting the
mangroves, blocking the creeks, disturbing the
natural flow of tidal waters and commenced
without obtaining prior clearance from the
competent Authority are in violation of the
provision of the CRZ notification.

* Toinitiate mangroves restoration procedure of the
affected area and implement the measures to
restore the pre-conditions.

» To create effective mechanism for complying with
the provisions of CRZ Notification, 2019 within
DPT area.
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This communication has been placed on record of the present
proceeding. Thereafter the issue was discussed in subsequent
meetings and follow-up communications were also issued by the

Chairman, District Level Committee.

14. I say that no satisfactory action was taken by the DPA. The matter
was again discussed in the meeting of Chairman, District Level
Committee held on 11.06.2024 wherein it was decided that DPA
shall submit CAG audit compliance report. The Chairman, District
Level Committee again issued letter dated 02.08.2024 to address
the matter and directed the concerned officials to submit the
compliance report to comﬁly with orders passed by this Hon'ble
Tribunal. The matter was again taken up for discussed in the
meeting of District Level Committee on 24.09.2024 in the
presence of DPA officials. It was decided during the meeting that
the Forest Department officials along with DPA officials shall re-
verify the destructed mangrove area and remove illegal bunds
due to salt encroachment with the help of machineries to be
provided by DPA. The Chairman, District Level Committee
conveyed a strict message to the DPA officials regarding violation
of CRZ Notification, violation in DPA area and their in-action in the
matter. In this regard, the following activities were specified to be
carried out by the DPA with the assistance of Forest Department '
within 15 days:

» Forest Department along with DPA shall re-verify
the destructed mangrove area & remove illegal
bunds due to salt encroachment with the help of
machineries to be provided by DPA.

» Restoration of mangrove areas shall be done by
DPA.

» Forest Department shall submit the reports along
with names who has destructed mangroves due to
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salt encroachment so further action can he
initiated as per laws.

* As per Hon'ble NGT order in O.A. No. 111/2018 &
EA No. 12/2020; Forest Department has carried
out 350 hectares of mangrove plantation.-In view
of the same, Forest Department, GPCB, Regional
Office, Kutch (East) & DPA shall re-verify the
mangrove area including the area of Gulamshah
Pir Dargah and additional salt encroachment if
any and submit the names of violators to the
committee.

» [Forest Department and GPCB, Regional Office,
Kutch (East) shall carry out random individual
monitoring to prevent further mangrove
destruction.

» forest Department shall prepare KML files of
existing mangrove patches so as to prevent and
avoid further mangrove destruction

Even after issuance of the aforementioned directions, no
noteworthy or satisfactory action was taken by DPA. So by letter
dated 15.10.2024, Chairman, District Level Committee and
District Collector, Kutch asked the Chairman of DPA to take
necessary action with reference to the reported violations and

noticeable encroachments and submit action taken report.

The Regional Officer of Gujarat Pollution Control Board and
officials of the Forest Department carried out a joint visit on
29.11.2024 and 30.11.2024, and found that an area of almost 1
kilometer of DPA land had been encroached. Basis the inspection,
a meeting was conducted on 03.01.2025 and 29.01.2025 under
the Chairmanship of SDM, Bhachau with officers of Gujarat
Pollution Control Board, DPA officials and Forest Department
officials. It was discussed in the meeting that DPA has not
arranged additional machines for execution of bund removal

work. It was pointed out that due to lack of coordination from
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DPA, proper police protection was not arranged for removal of
encroachment. It was informed to DPA that despite continuous
follow-ups and efforts made by local administration DPA has
adopted a lethargic approach, both in maintenance of security and
safety of the allotted lease land and removing encroachment as
well as illegal construction of bund and stoppage of unlawful and
unauthorized activity. It was complained that even though it is
primarily responsible for protection and restoration of
mangroves, DPA is not making sufficient efforts. The Executive
Engineer of DPA who was present in meeting was strictly
instructed to take action to prevent violation of CRZ Notification

and comply with orders passed by this Hon'ble Tribunal.

Unfortunately, no effective action was taken by DPA. Multiple
letters were written to DPA on 06.02.2025, 17.02.2025,
07.05.2025 and 25.06.2025. Yet, no substantial has been taken by
DPA. Ultimately on 23.07.2026 in the meeting of the District Level
Committee it was decided to give a final opportunity of one month
to DPA to remove all encroachments and carry out restoration of
mangroves. It was indicated that if no action is taken on ground
level then Chairman of DPA may take disciplinary action against
his erring officers for their inaction. It was also informed that for
the removal of encroachment, machinery shall be provided by
R&B Department of State Government and entire cost (including
machinery, police protection and manpower) shall be recovered
from DPA as per “Polluter Pays Principle”. Accordingly, final one-
month notice dated 31.07.2025 was issued to the Chairman, DPA

containing the following directions.

The work was not completed by DPA within one-month timeline
fixed in the meeting of the Committee. a review meeting under the

chairmanship of Principal Secretary, Forests Environment

10
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Department, was held on 28.08.2025 which was attended by
APCCF (Land), Director (Environment), CCF- Kutch, DCF- Kutch,
Dy. Director- GEER, Shri H.B. Chauhan- Expert member, Member
Secretary- GPCB, MS- DLC Kutch and SDM Bhachau. After
discussion and deliberation, it was decided that DLC-Kutch(E)
shall submit a time-bound action plan indicating the steps to be
taken by the implementing agency i.e. DPA within 15 days.
Accordingly, a District Level Committee meeting was conducted
on 29.08.2025 along with the officials of DPA wherein the DPA

officials were directed to undertake the following:

» To submit time bound action plan for phase wise
encroachments removal of illegal salt pans and
restoration of mangroves where mangrove
destruction had taken place. Priority about 96
hectares ((32* 3) land area) and Gulamsha Pir
area in about 83 hectares land area, where
mangroves destruction was found as mentioned in
report of DLCRZ committee dated July 2023,
immediately.

» To ensure all security measures in Eco sensitive
and critical areas which are possessed by DPA to
prevent further encroachment and mangroves
destruction. DPA to submit security plan for the
above-mentioned act.

* DPA Officials to meet personally DILR for any
clarification required about the land possessed by
whom,; whether DPA or Revenue dept or Forest
dept.

= DPA Officials to meet Superintendent of Police,
Kutch (East) personally regarding requirement of
deployment of police force while bund removal
activity to be carried out by DPA.

Pursuant thereto, DPA submitted a time bound action plan.

11



19. In order to monitor the compliance by DPA, on 22.12.2025 and
23.12.2025 the members of the District Level Committee visited
Jangi area and have submitted the following conclusions and

recommendations:

Conclusion:

v (Creek tributary surrounded by mud-flats was
observed towards south direction which falls
under CRZ-1 (A) area as per sheet no: 220 of
approved CZMP Map,2011.

=  (Constructed bund in 800-meter X 800-meter area
towards landward side in north direction near
HTL in Jangi is obstructing the natural flow of
creek and also destroyed mangrdve plantation in
said area. "

» DPA has allotted mangrove restoration work to
the Forest department for carrying out 3 times
mangrove plantation i.e. 96 Ha(32*3 Ha) in Jangi
area.

» Saltpans were observed on the way towards
Gulam sha Pir Dargah and also behind the
Gulamshah Pir Dargah (in East & West Direction).
Bunds for salt pans were constructed in CRZ area
and is obstructing the natural flow of creek and
destroyed mangrove plantation in said area.

»  Area behind the Gulamshah Pir Dargah is of 85 Ha
with 4067 RMT needs to be demolished as per
google imaginary. As per sheet no: 218 and 219 of
approved CZMP 2011 maps; this area falls under
CRZ-1A area.

Recommendation:

= DPA shall assess existing encroachment in CRZ-1A
area and prepare detailed plan;

= To stop further encroachment;

» To initiate bund removal activity in and around
the inter tidal areas which are affecting the
mangroves, blocking the creeks, disturbing the
natural flow of tidal waters and activitiesich
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21.

are commenced without obtaining prior clearance
from the competent Authority and are in violation
of the provision of the CRZ notification;

= DPA shall carry out Drone surveillance activity on
regular basis to control illegal encroachment
activity at initial stage.

= DPA shall carry out bund removal activity and
carry out mangrove restoration at Jangi area and
Gulamshah Pir area and submit action taken
report to DLCRZ.

=  DPA should review the existing land use pattern of
Jangi and Gulamshah Pir area under their
possession and superimpose it on the approved
CZMP maps, 2011 to verify CRZ Applicability and
act accordingly.

» DPA shall prepare KML (google imaginary) files of
existing mangrove patches.

The members of the District Level Committee held a meeting with
Chairman and Deputy Chairman of DPT on 23.12.2025 and asked
them to take appropriate action after considering the above-
mentioned recommendations. In furtherance of the above, by
letter dated 24.12.2025, Member Secretary, District Level
Committee instructed the Chief Engineer, DPA to comply with the
recommendations of the Joint Committee and submit action taken

report at the earliest.

Subsequently in the meeting of the District Level Committee held
on 31.12.2025 DPA was directed to complete the bund removal
activity by 07.01.2026 and thereafter the Forest Department shall
be carrying out the work of restoration of mangroves in CRZ 1-A
area near Gulamshah Pir dargah area where mangroves
destructed. Forest Department has started mangroves plantation
in Jangi area. Chairman DLCRZ has instructed to Fovest
Department to accomplish mangrove plantation in Jangi area as

early as possible.

13
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23.

24.

A joint inspection was carried out by members of District Level
Committee on 06.01.2026 wherein the following was observed:

*  DPA has initiated bund removal activity and is still
continued.

» Some of the bunds are observed levelled and cuts
were observed in the bunds.

» Drone survey was conducted and it was observed
that, cuts are made from location 230 9'30.27” N &
700 22 ‘18.56" E to 230 9’ 33.58” N & 700 22’
57.627 E in the main bund which is the nearest to
the creek and water flow from the pans were
observed going into the creek. This bund is the
area behind the Gulamsha Pir dargah of 83
hectares land where mangroves were destructed
which was earlier mentioned in the report of
DLCRZ committee dated July 2023, immediately.

» As per aerial view through drone survey; bunds
were observed nearby the creek tributary at
coordinates 23.151604 & 70.345629. DPA has
initiated bund removal activity and is still under
progress. Cuts have been made in these bundes.

Regional Officer Gujarat Pollution Control Board, as a member
secretary of the District Level Committee, is continually
monitoring the area and looking out for any activity which is in
violation of the CRZ Notification and directing immediate action in

accordance with law.

The Board remains committed to implement all reasonable

directions that may be issued by the Hon'ble Tribunal for the

protection of environment and compliance of the conditions

14
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VERIFICATION

Verified at Gandhidham on this 17" day of January, 2026 that the
contents of the above affidavit are true and correct, nothing stated
therein is false and nothing material has been concealed thergfrom.

Deponent
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Annexure 1

Constitution of  istrict  iever
Committee to assist the GCZMA for

1 O 151701‘cement and Monitoring of
Coastal Regulation ZORB 2011 in
the State of Gujarat. hexure

Government of Gujarat
Forests and Environment Department
G.R.No.ENV-10-2011-800--E
Sachivalaya, Gandhinagar
Dated 14% October, 2013
Read:

Coastal Regulation Zone Notification 2011 issued by the Ministry of
Environment and Forest, Government of India, vide S.019 (E} dated éth

January,' 2011

Preamble:

The Ministry of Environment and Forests, Government of India,
exercising the Powers conferred by Sub-Section (1) and clause (v) of sub-
section(2) of the section 3 of the Environment(Protection)Act, 1986(29 of
1986), with a view to ensure livelihood security to the fisher communities
and other local communities, living in the coastal areas, to conserve and
protect coastal stretches, its unique environment and its marine area and to
promote development through sustainable manner based on the scientific
principles taking into account the dangers of natural hazards in the coastal
areas sea level rise due to global warming, declared the coastal stretches of
the country and the water up to its territorial water limit, (excluding the
island of Andaman and Nicobar and Lakshdweep and marine areas
surrounded these islands to its territorial limit) as Coastal Regulation Zone
(CRZ) 2011, vide 8.0(E} dated 6% January,2011.

And whereas, the land area from High Tide Level (HTL) to 500 meters
on landward side along the sea front and the land area between HTL to 100
meters or width of the creek whichever is less on the landward side under
the tidal influenced water bodies that are connected to sea are declared as a

Coastal Regulation Zone areas to be regulated under Coastal Regulation
Zone Notification, 2011.
And whereas, the coastal areas which are ecologically sensitive and

the geomorphologic features such as mangroves, salt marshes, turtle

16



nesting ground, Mudflats etc. are also covered in the Coastal Regulanon
Zone and designated as CRZ-I(A')] @(1)34 8

And whereas, the coastal areas that nave been developed upro or close
to shoreline are designated as CRZ 1L

And whereas, the coastal areas that are relatively undisturbed and do
not belong to CRZ I or CRZ Il which inchade rural and urban areas have
designated as CRZ 11l

And whereas, the MoEF vide Rule (8) of CRZ Notification, 2011 has
prescribed norms for regulation of activities in CRZ I, CRZ II, and CRZ V.

And whereas, as per the above said Notification. the State Government
or the Union territory Coastal Zone Management Authorities are primarily
responsible for enforcing and monitoring of this notification at the State level
and National Ceoastal Zone Management Authority is responsible at  the
Central Level and to assist for implementation, enforcing and monitoring
of this Notification, the State Government and the Union territory is
empowered to constitute District Level Committee under the Chairmanship
of the District Magistrate concerned containing at least three
representatives of local traditional coastal communities including {rom {rsher
folk;

And whereas, it was under consideration of the State Government to
constitute the District Level Committees in the coastal districts of the
Gujarat, to comply with the provision of the CRZ Notification, 2011 and to
enforce for the purpose of implementation and enforcement of provisions of

CRZ Notification in the State.

Resolution:
Therefore, in exercise of the powers conferced under provision of CRZ
Notification, 2011, the State Government hereby constitute the District level

Committees in the Coastal Districts of Gujarat as follows:

Sr. Name and Designation Status
Na.

1 District Magistrate and Collector Chairman
2 Chief Officer of Coastal Nagar Palika/s Member
3 Assistant Director, Fisheries/Concerned Member

District Fisheries Officer

17



4 Concerned Deputy 1@111;915&01‘ of Forests/ Member
District Forests Officer

S Three Representatives from the local traditional Member
communities including fisher folk(To be decided
by the District Collector and Chairman of the
District Level Committee)

6 District Town Planning Officer. Member

7 Concerned Port Officer Member

7 Regional Officer of the Gujarat Pollution Control Member
Board from concerned District Secretary

Powers and functions of the District Level Committee:

1)

2)

3)

4)

S)

6)

7)

The District Level Committee shall assist the Gujarat Coastal
Zone Management Authority for enforcement and monitoring of
the CRZ Notification, 2011.

The District Level Committee shall verify the complaint
regarding CRZ Notification violation in their respective
jurisdiction , if any reported, take necessary actions and shall
submit report to the GCZMA for further course of action.

The GCZMA shall give directions to the District Level Committee
from time to time for effective implementation and monitoring of
the CRZ Notification 2011,

The District Level Committee shall have to submit a report
about the action taken based on the directioné /instructions
received from the GCZMA.

The committee shall have the powers to take measures for
protecting and improving the quality of the coastal environment
and for preventing, abating ~a_nd controlling environmental
pollution in the coastal areas of the State of Gujarat.

The committee shall take time bound steps for identification of
violations of the provisions of CRZ Notification and the approved
CZMP thereunder, for initiation of action under the Environment
(Protection) Act, 1986.

The committee shall identify violation in CRZ - I areas (i.e
encroachment on Mangroves, Choupaty, Beach areas, etc.), CRZ
- II areas and CRZ - [II areas, within their respective jurisdiction

and initiate action under Section 19 of the Environment
3
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8)

10)

11)

12)

13)

14)

(Protection) Act, 1986,1!@(210he powers delegated to Disingt
Collector under Environment (Protection) Act, 1986 11 hoewr
respective jurisdiction.

The Committee shall send the details of the identified viclations
including action taken to the Forests & Environmer:
Departmenit and the Gujarat Coastal Zone Managemoer|
Authority.

The Committee shall send its monthly report to the Additicnal
Chief Secretary, Forests and Environment epartment
Government of Gujarat and the Chizf Secretary, Government. ol
Gujarat.

The Committee shall be responsible for removal o

19

encroachments and unauthorized structures in coastal arcias o) ;

CRZ - I, CRZ -~ 1l and CRZ - IlIlI, if necessary, the District
Collector being the Chairman of the Committee is directed 1o
use powers as vested in him to levy penalty or to recover cost
from unauthorized constructions.
The Committee shall also identify the arcas which need special
conservation and protection measures under its jurisdiction and
recommend 1t to the Gujarat Coastal Zone Management
Authority and the State Forests and Environment Department
for further necessary action. If requircd the Committec may
consull or obtain opinion of Expert agencies, Instituies,
Universities etc. in the filed in this regard.
The Member Secretary of the Committee shall maintain  ali
records of the Committee.
The Committee will also take on priority the issucs,'complaints
of coastal communities including fishermen and 1if desired so.
may recommend the matter to the concerned Department 11 thi:
State Government for appropriate action and report to¢ the
GCZMA.
The Committee Shall undertake review of cases mvolving
violation of the provisions of the said Act and the rules made
thereunder or under any other law which are related 1o the
project of the said Act, and if found necessary may refer such
4



cases, with commer]t@ zr']review to the Forests & Environment
Department / Gujarat Coastal Zone Management Authority.

15) The Committee Shall take up cases suo motu or on the basis of
complaints made by and individual or representative body or
through newspaper report or through GCZMA or an organization
or any Member of the Committee. The Committee may refer
cases to the concerned Authorities / Departments in the district
for appropriate legal action, if needed. Committee shall submit
its action taken report on complaints to the Forests &
Environment Department/GCZMA.

16) The Committee Shall identify ecological sensitive areas in the
CRZ and informed to the GCZMA and assist it to formulate area
specific management plan.

17) The Committee may ,if need be, take help of the Police
Authority in removing encroachment, unauthorized and illegal
structures from Coastal Regulation Zone areas, in case of
violations.

18) The materials and assets forfeited and confiscated from the site
of violation can be kept in custody of Forests Department or
Police Department as may be decided by the Chairman of the
Committee.

19) Any appeal against the decision of the District Level Committee
shall be reviewed by the Additional Chief Secretary, Forests &
Environment Department and Chairman of GCZMA.

20) Committee will provide all assistance and will co-ordinate in
preparing Coastal Zone Management Plan of the district and
mapping of hazard line in the coastal areas as per the direction
of the State and Central Government,

21) The District Level Committee shall have to comply with the any
other condition/s as and when decided by the Forests and
Environment Department/Gujarat Coastal Zone Management
Authority

This Committee shall meet regularly to review the compliance of the CRZ

Notification 2011 and attend the complaints of violations of the CRZ
3



Notification and other tasks entrugte, he Committce from time to 1
by the Forests and Environment Diglzgnt. Minutes of the mecting shall
be sent to State Government in the Forests and Environment Department
and GCZMA immediately.

This tssues with the approval of the State Government on this Departmoent s

file of even number dated

By order and in the name of the Governor of Gujaral,

(Hardik Snaly
Additionzl Scereran

Copy to :

1) The P.S. to the H.E. the Governor of Gujarat, Raj DBhavun,
Gandhinagar

2) The P.S. to the Hon’ble Minister {(Forests and Environment), Swa-mm
Sankul-1, Sachivalaya, Gandhinagar

3) The P.S. to the Hon’ble Minister of State (Forests and Environmentj.
Block 2, Sachivalaya, Gandhinagar

4) The Principal Secretary , Urban Development and Housing
Department, Sachivalaya, Gandhinaga-_  For information and
necessary action please. .

o) PS, Revenue Department, Sachivalaya, Gandhinagar For
information and necessary action pleasec.

6) Commissioner of Geology and Mines, Gandhinagar.

7) PCCF, Gandhinagar--- For information and necessary action please.

8) All Coastal District Collectors(Valsad, Navsari, Surar, Bharucn,
Vadodara, Anand, Ahmedabad, Amreli, Bhavnagar, Jamnagar.
Rajkot, Morbi, Kuchchh Porbandar, Junagadh, Somnath-Gir

For information and to constitute committee immediately.

9)  All DCFs_ For information and necessary action please.

10) MS, GPCB, Gandhinagar---- For information and necessary action
please.

11) The Deputy Secretary (A- Branch), Forests and Environment
Department, Block 14/8, Sachivalaya, Gandhinagar.

12)  Select file - Technical Cell
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PCB/RO/K‘“C"'West/CRZ/L Annexure 2

No: 0
TO: i man,

hair
Thenﬁayal Port Trust,‘ Date, ' hc‘ N
D0, Box No: 50, Admin. Office g, 13
;;g;,,e Road, Gandhidham(Kuteh) "

. Regarding Action to be taken

Su 27/07/2023 for.the complaint recei\(/::: text

Honorable National Greep, Tribung

of: 1. MoM of the District Levye] CRZ ¢

/ ‘ om
9. Site inspection of the Sub—Committee‘g:attt:;dza;

D
from K yr-CRZ Sub.c

OMmitteg o, .
IOAI 111/20<]: Camel Bre, ¢ Site ing

3 pectj .
Ssociatiop ; on date-

A, nth
ed: 24/05 R0y € matter of
10712023
This is in refe'rence to the complaint of the Kut
o Honorable Natlonal Green Tr_lbunal OA. 111729 lc : gzmzl Breeders A
of Mangroves In Vondl}, Amballyara, Jangj, Chiraj apg 0 A.12/2020 regarding large
CRZ Comm:qee-meetm.g dated: 24/05/2023 and accq Zﬁrby area w, |
carrying out Site inspection of the claimeg area which w;slzgrll{j uittnb(;c
€don: 27/07/2023.
The National Qreen Tribunal, New Delh .
q0: 111/2018 and ll;gtlge E.A. 12/2020. Also, following Djrect: 1Y seriously in the matter of 0.A
ion) Act, was issued to i i
(Protection) You vide letter no; ENy. 1.
- e . 0: ENV-10 2018-20-NGT—27 dated: 12/06/2019
a. To stop carrying out activity in and aroy

b. Toremove all the bunds which are blocking the creeks
c¢. To stop the construction of bunds of any kind anywhere within CRZ area
d. Tocancel all the leases granted for saj manufacturing in the CRZ 1-A area

However, violations of CRZ Notification, 2019 were noted during the Sub-Committee site inspection
dated: 27/07/2023 under the Chairmanship of Sub-Divisional Magistrate, Bhachau as under;
a. Large scale of the mangroves was observed destructed within DPT area.

b. Bunds were constructed and resulting into obstruction of the creek water passage in CRZ |
(A) Area.

Inview of the above, you are requested to carry out following action _
a. To cancel all such leases which violates the provisions of the CRZ Notification, 2019 with
immediate effect. . . ;
b. To initiate bund removal activity in and around the inter tidal areas which are affecting the
mangroves, blocking the creeks, disturbing the natural flow of tidal \.va’cc-':rsl zatp:ncgf{r:hmeenced
without obtaining prior clearance from the competent Authority are in violati

provision of the CRZ notification. , -
¢. To initiate mangroves restoration procedure of the affected area and implement the measur
to restore the pre-conditions. _
d. To create effective mechanism for complyi
within DPT area.

ng with the provisions of CRZ Notification, 2019

- Thanking yoy,
Amit Arora ras
District Collector and District Magistrate-Kutch

& -
Chairman of District Level CRZ Committee.
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tal Zone Management Authority,
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.

For your information please

Annexure 7
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Annexure 3
GPCB/RO/Kutch-West/CRZ/T_1
No: YW/14{sp
0y .
hairman, Date.
T l’encdayal Port Trust, Ay oz}g,,u‘
De 5ox No: 50, Admin, O

. nin. Office Builg;
;ag; e Road, Gandhldham(Kutch) -3;1(%01

bt Regarding submissiop of a
Breeders Association rega

rding 4
in Village: Vondh & Bhachau,gra.-eigtru

ction takey, Teport in yje

i Wof ¢o
Ction ¢ .

plaint receiveq from Kutch Came|
iolation of NGT order

Port A i
o uthority (DPA) ang point no,

Ref: 1. MoM of the District Leye] ¢

RZ (D
2. CAG Report No-3 of Yegyr 2 (

02z R2) Comn
Respected S i I,

\ id issue w
111/2018 and E.A 12/2020), =

Following directions under Section-
vide letter no: ENV-10-2018-20-NGT.

a. To stop carrying out activi

mangroves, blocking the cre waters
b. Remove all the bunds which are blocking the creeks .
c. Stop the construction of by

nds of any kind anywhere within CRZ area
d. Cancel all the leases granted for salt manufacturing in the CRZ 1-A area

The said matter was further appraised in the DLCRZ meeting dated 24.05.2023 wherein joint-
committee was constituted and carried out inspectio

n of claimed area on 27.07.2023 under the
Chairmanship of Sub-Divisional Magistrate, Bhachau. The inspection report mentioned following non-
compliances; -

S of the Environment (Protection) Act, 1986 was issued to you
27 dated: 12/06/2019-

\ . the intertidal areas which are affecting the
eks and disturbing the natural flow of tidal

a. Large scale destruction of the mangroves was obseryed within DPT area.
b. Bunds are formed to block the creek water passage in CRZ 1 (A) Area.

Also, CAG has published report no. 3 on Performance Audit of Conservation and Management of
Coastal Ecosystems in the year 2022 and as per point no. 3.4 of violation cases mentioned in the said
report, same violation has been noted.

Letter w.r.t subjected matter was issued vide letter no. GPCB/RO-KUTCH-WEST/CRZ/T-
1. i i der:
3 2023 to take following action as un o .
(I;Il)/ 5%‘3 g:;e(:ill;lilguigzleases which violates the provisions of the CRZ Notification, 2019 with
i i i idal areas which are affecting the
initi ivity in and around the inter tida are

" o itae bund {(?mozlhael 2:;21:3 c;isturbing the natural flow of tidal Yvatqrs ar.1d co;ntrl:\enced
m:rlllgrotveliati)rlloirc\gl;rgior clearance from the competent Authority are in violation of the
without o learan
provision of the CRZ notification.



‘Type;]t?jté
To nitiate mangroves restoration 07
tore the pre-conditions. procedure of the affected a | T
rea and implem
ent the measure
S

01 iy with th
with the isi
-1 compYy provisions of CRZ Notification, 2019
) ) within DP

AlsO, letters W.r.t submissi . T area.
:de NO GPCB/RO-KUTCIE;)_‘\‘N%foSgon taken report was issued

RZ/T-55(H)/302 dated 06 Ogy2gg§m£er Seatctiey,

RS GPCB/RO-

vi '
TCH_WEST/CRZ/T-l9(I)/258 dated 03.05.2024
n view of the above, action tak
04/460 dated 28.05.2024. aken has been submitted by your office vide |
e letter no.

LW/PL/35

still representation is received b

ece 1 that DP R
The represent.atloﬂs ! fl‘: ed is from Insaf Sangathan Kutch st A has not complied in the matter.
y ppT in the area from Kandla to Chirai ing non-removal of encroachment of

fore, you arc h :
y ereby requested to kindly look into the matter and direct the concerned

compliance report w.r.t Hon’ble NGT and CAG audit report matter.

a9

it Arora LAS
d District Magistra

There

ofﬁcial 10 submit the

District Co Or an te-Kutch

Chairman of District Level CRZ Committee.

Enclosure: As above.
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Annexure 4

- NO- GPCB/RO'KUTCH‘V"I*:ST/C /T-19
W14/ ¢y BYRPap
Th,e Chief Engineer, Dpje:' LR
. peendayal Port Trust, * The Deputy o < OCT 0
" ineering Depart ) 1l Con
| Eng‘“e; '15- Pp ot Adm"liStrative C‘“ {ch-Eqgt Division Pt f Forests

Office Building, Post Box N, 50, ircle g fr’

Gandhidham- 370201, Ky¢c}, Bhuj-Ky¢ 1% Near Moms school

g destruction £ Spaper cutting
OI mangrove
Shawala area groves in Hadkiya creek, Kalo Dholo and
Respected Sir,
As per Forest and Environment Department G.R.No.ENV-10-2011-800-E dated
14%

October, 2013; District Level CRZ Committee (DLCRZ) has been formed for District Kutch
vide no. GPCB/CRZ/310/2015 dated 01.05.2015. DLCRZ Committee meetings are conducted
regularly in matter of representations/complaint received for violation of CRZ notification.

In this regard, the meeting of DLCRZ committee was held on ?4.09.2924 under
the chairmanship of District Collector and District Magistrate, K.ut.ch. In this meetll:lg above
mentioned matter was discussed & as per DLCRZ Committee’s decnsmp, DPA. along with Forest
Department and GPCB, Regional Office, Kutch (East) shal.l take following actions: o

I. Forest Department along with DPA shall re-verlfy. the destructecg ma:hgirn(;\:es w &
remove illegal bunds due to salt encroachment with the help of ma
i DPA.
2 ll){r:s\t’:i:?i:: of mangrove areas shall be done by DPA.

27
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bmit the reports along with names who has deStrllct
hment so further action can be initiated as per laws, .
4. As per Hon’ble NGT order in O.A. No. 111/2018 & E.A. No. 12/2020; F,
Department has carried out 350 hectares of mangrove plantation. In view of the Sam8t
Forest Department, GPCB, Regional Office, Kutch (East) & DPA shall re-verify t}:: ’
mangrove area including the area of Gulamshah Pir Dargah and additiong| °
f violators to the committee. Salt

encroachment, if any and submit the names 0
5. Forest Department and GPCB, Regional Office, Kutch (East) shall carry out rap o
m

individual monitoring to prevent further. mangrove destruction.
6. Forest Department shall prepare kml files of existing mangrove patches so as to prey
nt

and avoid further mangrove destruction.

3. Forest Department shall su
mangroves due to salt encroac

Kindly submit compliance of following mentioned points to the DLCRZ committee withip | 5

days.
. For and On Behalf of
Gujarat Pollution Control Boarq
W
Regiorfal Officer & Mcmber
Secretary, DLCRZ
Copy to:
1. The District Collector istri
and District Magist
3 The Directe : : gistrate, Kutch ......... for informati
Block No _1' ﬁ;g’t;rolr:l;nent) & Plrector (GCZMA), Forest & Environml::tpl;eeaser.t
oor, Sachivalaya, Gandhinagar, Gujarat for i t? a mte: -
A L nformation

please.

3. The Regional Offi
icer, Regional Offi
Office Bldg. K ice, Kutch (East), Room N . 8 sed
please CO-ogr;iin::led\l:.tzog Trust, Sector 8, Ta: Gandhidham 037201;(;?’17)’ A
i - -
CF & DPA and ensure timely submission of ;cti:)SI:'taIiUtChm“r;
en report.



|

No: GPCB/RO/Kucy 1030 29
TOQ ) . .West/C
The Chairman, /T"19(1)/14 / Annexure 5
Dee“gayal Port Tryg 7 29
P.O, oXx No: 50 ) o

* 3, Adm; D
Tagore Road, Gar g0 O ate: |

’ Gandhidhamfg{ce B“ilding 5 0 C T 2024

Sllb: “tCh) .3702’01

3. Letter i .
er 1:ssued vide letter no' Gch; RO-KUTCH—W%Z”???Q:ZWOMO19
" . RO.- /T-5
5. Letter issued vi . GPCB /ROE(%T[%P;\&EST/CRZH'Sﬁg% 350228ddatfdd06.06.2023
2 a
ide letter no, ESTICRZIT. 9(1y258 dated 05053032

WE
VEST/CRZ/T-19(1)/14/501 dated 02.08.2024

Respected Sir,

This is in re’.fg

& rence to the complai
scale destruction mplaint of the Kutch Cam
= = of man : el Breeders A e g2 . 5
Chirai and nearby areas %Zv::ién- Vondh, Hadkiya Creek, Nani-ISSetSSgn:;laatmlo.:};;3 lfl"'u l;gardmg e
111/2018 and E.A 12/2020. issue was taken into consideration by Hon’ble NGEIE inatzlgeal(]), ianng(;,

Following directi i
g ctions under Section-5 of the Environment (Protection) Act, 1986 was issued to you

vxdealett?; no’:c ENV-10-2018-20-NGT-27 dated: 12/06/2019:
. To stop carrying out activity in and around the 'intert’ i
. idal areas which i
mangroves, blocking the creeks and disturbing the natural flow of tidal “I/Zterire offecting e
b. Remove all the bunds which are blocking the creeks '
c. Stop the construction of bunds of any kind anywhere within CRZ area
d. Cancel all the leases granted for salt manufacturing in the CRZ 1-A area
ated 24.05.2023 wherein joint-

area on 27.07.2023 under the
tioned following non-

ised in the DLCRZ meeting d
d out inspection of claimed
e, Bhachau. The inspection report mef

The said matter was further appra
committee was constituted and carrie
Chairmanship of Sub-Divisional Magistrat

compliances:
a. Largesca
b. Bundsare

rved within DPT area.

f the mangroves Was obse
CRZ 1 (A) Area.

le destruction 0 \
reek water passage in

formed to block the ¢
on and Management of

it of Conservati
d in the said

on Performance Aud |
f violation cases mentione

blished re ort no. 3
Also, CAG has pubti® ’ as per point no. 340

Coastal Ecosystems in the year 202%i and
. 1o has been noted:
e o h re written yide no. GPCB/RO-KUTCH-

. to subje
Letter with el 1 102023 t0 K

WEST/CRZ/T-55(H)/ 528 dated 11-



30

| 1031
\\ .

a. To cancel all such |
immediate effect. L
oval activity 1n &

b. To initiate bund rem .
the creeks, disturb

mangroves, blocking
onit or clearance from the competent

eases which violates the provisions of the CRZ Notification, 2019 iy

nd around the inter tidal areas which are affecting

ing the natural flow of tidal waters and Commenthe
Authority are in violation of the Pr0vis(:'

without obtaining pri

of the CRZ notification.

To initiate mangroves restoration procedure of the affec
to restore the pre-conditions. o

d. To comply with the provisions of C 2019 within DPT area.

ted area and implement the Meag,
Teg

RZ Notification,

Letters with respect to submission of action taken report were written vie
GPCB/RO-KUTCH-WEST/CRZ/T -55(H)/302 dated 06.06.2023, GPCB/RO-KUTCH-WEST/CRZ“Q
19(1)/258 dated 03.05.2024 and GPCB/RO—KUTCH-WEST/CRZ/T -19(1)/14/501 dated 02.08.20p4

In view of the above, Executive Engineer, DPA submitted status vide letter
LW/PL/3594/460 dated 28.05.2024 and LW/PL/3594/626 dated 23.09.2024. As per the MoMn '
action taken report in representations received in the said matttf
t

DLCRZ meeting dated 24.09.2024,
shall be submitted through Hon’ble Chairman, DPA only.

Therefore, you are hereby requested to kindly look i
report w.r.t Hon’ble NGT, CAG audit report to the committee.

nto the matter and submit the compliap
o8

Thanking You.

District Collector and Distiict Mz; istrate-Kutch
&
‘ Chairman of District Level CRZ Committee

Enclosure: As above.
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Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari %o
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction gf
mangroves in Hadkiya creek, Kalo Dholo and Shawala area

teference: 1) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19 (I)/14/687 dated 04.10.2024.

" '
Respected Sir,
t Department G.R.No.ENV-10-2011-800-E dated
(DLCRZ) has been formed for Distriot Kutch

K}
DLCRZ Committee ‘meetings are conducted
d for violation of CRZ notification.

As per Forest and Environmen'
4% October, 2013; District Level CRZ Committee

vide no. GPCB/CRZ/310/2015 dated 01.05.2015.

1 p i t i
1 t tl / 1 l )

1 € mee : tch. As per meeting discussion
T 11 I..eg?rd,ctohllector and District Maglstrfigé Igr protection of mangroves and
he chairmanship of Dlsmit 4. DPA is primarily resi)llljé)- 12/2020. Executive engineer Mr.
. . 1 and, E . o~
il violations are in DPA

0:-111/2018 and t violation of CRZ
tompliance of NGT order 0.A.NO:

tion to preven
: d to take ac
‘ mstructe
: 111
Manoj Gohil present 10 meeting

strictly

kd

' 2
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,ble NGT or hment and prev 1Stracti()n
with Hon yve encroac . a letter to yourselyeg bllt q

nply iyity to remo N

(o ot cot
Notification and out activl

i DPA shall jointly carry n
decided in previous meeting.

: ; been taken. ent in CRZ area apq
\ ctive action has croachm Suhy..
seffec remove all €n b

lease )
X 7 u )
nce again chueswd © }Ohe I]))LCRZ Committe€

” ; t
pliance within 15 days to For and On Behalf of

® com :
Gujarat Pollution Contrg| BOard
Y

Regi Officer & Memp,
Secretary, DLCR7

¢
*
Encl: 1) Minute of Meeting dated 29.01.2025

« Copy to:
. 1. The District Collector and District Magistrate, Kutch ......... for information lease.
® 2. The Director (Environment) & Director (GCZMA), Forest & Environment Departmey;
Block No — 14/8th Floor, Sachivalaya, Gandhinagar, Gujarat. ......... for informay,
" please.
3. Superintendent of Police, Kutch(E) 3493+89P, DC 3, Adipur, Gandhidham, Gujuy
"370203: we request to you extended your kind support for above matter i
prevention of mangroves and encroachment removal in DPA area
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Annexure 8
BY R.P.A.D
Reminder Letter
NOQ G
PCB/RO-KUTCH-EAST/DLCRZ/ 3 F S 3 Date: [ -09-2025
To,
The Chief Engineer,
Deendayal Port Trust,

Engineering Department, Administrative
Office Building, Post Box No. 50,
@ Gandhidham- 370201, Kutch.

Subject: Decision of DLCRZ Committee in submission of action taken report in view of
complaint received from 1) Kutch Camel Breeders Association regarding destruction

, of mangroves, creeks and violation of NGT order in Village: Vondh & Bhachau, Ta:

i‘ L Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases

il mentioned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated 12.02.2024
regarding non-removal of encroachment of land by DPT in the area from Kandla to
Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of
mangroves in Hadkiya creek, Kalo Dholo and Shawala area

Reference: 1) MoM of DLCRZ meeting dated 29.01.2025.
2) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19 (1/14/87 dated

~ 06.02.2025.

Respected Sir,

Meeting of DLCRZ committee was held on 29.01.2025 under the
chairmanship of District Collector and District Magistrate, Kutch. In context to mentioned
reference and as per meeting discussion all violations are in DPA land, DPA is primarily
responsible for protection of mangroves and compliance of NGT order O.A.No. 111/2018 and
E.ANO:- 12/2020. Executive engineer Mr. Manoj Gohil present in meeting strictly was
instructed to take action to prevent violation of CRZ Notification and comply with Hon’ble NGT
orders and CAG audit report. It is also further discussed that GPCB, Forest and DPA shall jointly
carry out activity to remove encroachment and prevent further destruction as decided in previous

meeting.

o\ &




Copy to:
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In view
of the above, you are hereby requested to remove all

encroachment in CRZ i
o R area in co-ordinati i
- . ation
] compliance within 15 days to the DLCRZ Con‘:lr‘r:?ttporcm Department & this office and submit

For and On Behalf of
Gujarat Pollution Control Board,

Regiowal Officer

Encl: 1) Minutes of Meeting dated 29.01.2025.

......... for information please.
Forest & Environment Department,
Gujarat .......-: for information

The District Collector and District Magistrate, Kutch
The Director (Environment) & Director (GCZMA),
Block No — 14/8th Floor, Sachivalaya, Gandhinagar,

r, Gandhidham, Gujarat 370203 we

please.
in prevention of mangroves

Superintendent of Police,
request to you extended yo

and encroachment removal in DPA area
ator of Forests, Kutch-East Division, Circle B/H. DIC Office,

The Deputy Chief Conserv
Near Moms school, Bhuj-Kutch....... to provide necessary support for the said

encroachment removal activity.
The Member Secretary, DLCRZ Committee, Katira Complex

Sanskar Nagar, Bhuj.......-: for information please.

Kutch(E), DC 5, Adipu
ur kind support for above matter

-1, Mangalam Char Rasta,
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Katira Complex-1, Manglam Char Rasta, Sanskar Nagar, BHUJ-KUTCH : 370 001.
Ph. No. 02832-250620. E-mail : ro-gpcb-kutw@gujarat.gov.in ® xgn site : gpchxgn.gujarat.gov.in

NOTICE

WHEREAS the Ministry of Environment Forests and Climate Change, Government of India has issued
Coastal Regulation zone (CRZ) Notification, 2011 under the provisions of the Environment (Protection)

Act, 1986.
AND WHEREAS the provisions of the CRZ Notification, 2011 are also applicable in the State of Gujarat.

AND WHEREAS as per the CRZ Notification 2011 issued by the Ministry of Environment and Forests
Government of India, area between 500 Mtrs from the HTL and area between HTL and HTL and water
area up to 12 nautical miles from the LTL are classified as CRZ area.

AND WHEREAS the areas within the CRZ are classified as CRZ-1(A), CRZ | (B), CRZ-II, CRZ-Ill and CRZ —IV
and various industrial and development activities are regulated within the CRZ area and prior permission
of the competent Authority is a must for commencing any activity within the CRZ areas.

AND WHEREAS as per the CRZ Notification 2011 existing mangroves are required to be protected and it
should not allow to be damaged destructed it is classified as ecologically Sensitive area.

AND WHEREAS District Level CRZ Committee has received representations from Kutch Camel Breeders
Association regarding large scale destruction of Mangrove in Bhachau, Vondh and Jangi area time to
time.

AND WHEREAS Kutch Camel Breeders Association has filed Original Application no: 111/2018,
Interlocutory application no: 20/2019 and Execution Application no: 20/2020 at the Principal Bench,
Nztional Green Tribunal time to time.

AND WHEREAS you have been issued Advisory notice on date: 02/03/2018 from the DLCRZ committee
and Directions under Section-5 of the Environment (Protection) Act, 1986 on date: 20/04/2018,
12/06/2018 and 05/11/2020 respectively for restoring the damage caused to environment and remove
encroachment.

AND Whereas the report of Forest Department dated: 13/03/2023 states that: (1) In Moti Chirai -
Ghulamshah Peer Sea Creek area soil bunds have been created by illegal miscreants in North-West
direction which have been made in last 15-20 days. (2) Small mangroves have been found alive but due
to non-availability of sea tidal water; land is found getting dried. (3) Mangroves in @ 150-200 hectares
land have been affected due to obstruction of sea water.

AND WHEREAS large scale mangrove destruction in Jangi, Vondh areas of Bhachau is also mentioned in
Point no: 3.4 of the Report no: 3 on Performance Audit on Conservation and Management of Coastal
Ecosystems in the year 2022 issued by Comptroller and Auditar General of India (CAG) which was
discussed in DLCRZ Committee meeting dated: 24/05/2023.

AND WHEREAS, Sub-Divisional Magistrate-Bhachau and GPCB Regional Office, Kutch-East has carried out
joint visit on date: 05/07/2023 and it states that: (1) Salt pans were constructed for manufacturing of

Page 1 of 2
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ype text here

raw salt behind Gulamsinh Pir with co-ordinates 23 09 47.8 N 70 21 46.9 E by destructing mangroves
and dead mangroves were observed at the site. Bunds were constructed to obstruct the flow. Imprints
of JCB/Machineries for destruction of mangroves can be observed on site. (2) Bunds were observed
constructed to obstruct the free flow of creek water at 23 09 31 N and 70 22 19 E and the said area falls
under CRZ 1-A area as per the CRZ Notification-2011 prepared by Gujarat Coastal Zone Management
Authority.

AND WHEREAS for above violations Chairman, District Level CRZ Committee had issued letter to you on
date: 11/10/2023, 02/08/2024 and 15/10/2024 to carry out action with reference to the violation,
remove all illegal encroachment and submit action taken report. However, several communications have
been made to you but no concrete actions have been taken by your side to prevent violation of CRZ
Notification and compliance with Hon'ble National Green Tribunal orders and CAG audit report.

AND WEHERAS Execution Application no: 43/2024 in Original Application no: 111/2018 filled before the
National Green Tribunal, Principal Bench, New Delhi.

In view of above, it is necessary to:
1. Remove all encroachment of illegal salt pans in DPA area.

2. Carry out mangrove restoration activity in DPA area where destruction of mangroves has
been taken place due to salt pans encroachment.

3. Submit time bound action plan for above mention activity to comply with Hon’ble NGT order
in matter no.111/2018 and E.A. 12/2020

o=

(Naresh P.Chaudhari)
Member Secretary, District Level CRZ
Committee and Regional Officer,
Kutch-West.
No. GPCB/RO/KUTCH(W)/CRZ/T-19/1D-14/130. 2 4 F EB 2025

To,

The Deendayal Port Trust,

P. O, Box No 50, Admin. Office Building,
Gandhidham (Kutch) -370201

Copy to:
1. The Director (Environment) & Director (GCZMA),
Forest & Environment Department,
Block No: -14, 8" Floor,
Sachivalaya, Gandhinagar-382010.......................For your information and necessary action please.

2. District Collector and District Magistrate,
Kutch Chairman of DLCRZ Committee ......ccccevnrmvemrenneseriane weuneennnsFOP your information and necessary
action please.

Page 2 of 2
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BY R.P.A.D
bCB Reminder Letter-2
NO.G /RO-KUTCH-EAST/DLCRZ/LB 855 Date: 07 - 05-25
To,
The Chief Engineer,
peendayal Port Trust,

Engineering  Department, A

Al nist
Office Building, Post Box No. 50, istrative
Gandhidham- 370201, Kutch,

Subject: Dec’s'o'" of DLCRZ Committee in submission of action taken report in view of
complaint received from 1) Kutch Camel Breeders Association regarding destruction
of mangroves, creeks and violation of NGT order in Village: Vondh & Bhachau, Ta:
Bhac.ha u by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases
menno‘ned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated 12.02.2024
rcg.ardmg non-removal of encroachment of land by DPT in the area from Kandla to
Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of
mangroves in Hadkiya creek, Kalo Dholo and Shawala area

Reference: 1) MoM of DLCRZ meeting dated 29.01.2025.
2)Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19 (I)/14/87 dated 06.02.2025.
3) Letter issued vide no. GPCB/RO/Kutch-East/DLCRZ/3753 dated 17.02.2025.

Respected Sir,

This is to further remind that meeting of DLCRZ committee was
held on 29.01.2025 under the chairmanship of District Collector and District Magistrate, Kutch.
In context to mentioned reference and as per meeting discussion all violations are in DPA land,
DPA is primarily responsible for protection of mangroves and compliance of NGT order
0.ANo. 111/2018 and E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in
meeting strictly was instructed to take action to prevent violation of CRZ Notification and
comply with Hon’ble NGT orders and CAG audit report. It is also further discussed that GPCB,
Forest and DPA shall jointly carry out activity to remove encroachment and prevent further
destruction as decided in previous meeting. Already, reminder letter dated 17.02.2025 has been

issued by this office in the said matter, but no action has been taken against the same.

40
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ested to remove g

are hereby requ
s office and submjy

Department & thi

in CRZ area .
o the DLC RZ Committec:

encroachment
hin 15 days t

compliance wit
For and On Behalf of
Gujarat Pollution Control Board,

Regional Officer

for information please.

Collector and District Magistrate, Kutch ....oe--
& Director (GCZMA), Forest & Environment Department.
for information

Sachivalaya, Gandhinagar, Gujarat ...

Copy to:

1. The District
2. The Director (Environment)
Block No - 14/8th Floor,

please.
3. Superintendent of Police, Kutch(E), DC 5, Adipur,
d your kind support for above m

request to you extende
and encroachment removal in DPA area

4. The Deputy Chief Conservator of Forests, Kutch-East Division, Circle B/H. DIC Office,
Near Moms school, Bhuj-Kutch....... to provide necessary support for the said

encroachment removal activity.
Committee, Katira Complex

5. The Member Secretary, DLCRZ
Sanskar Nagar, Bhuj......... for information please.

Gandhidbam, Gujarat 370203: we
atter in prevention of mangroves

-1, Mangalam Char Rasta,

e ——
NsS\ns
3
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BY R.P.A.D
Reminder Letter-3

KUTCH-
CH EAST/DLCRZ/T.}(:;)/;ggg Date: 25 - 066 -2

NO. GPCB/RO-

To,
The Chief Engineer,

Deendayal Port Trust,
Engineering Department ini

y Adm i
Office Building, Post Box No. 50 pstradive
Gandhidham- 370201, Kutch.

Subject: DecisioP of DLCRZ Committee in submission of action taken report in view of
complaint received from 1) Kutch Camel Breeders Association regarding destruction
of mangroves, creeks and violation of NGT order in Vil'lage: Vondh & Bhachau, Ta:
Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases
mentioned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated 12.02.2024
regarding non-removal of encroachment of land by DPT in the area from Kandla to
Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to
Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of
mangroves in Hadkiya creek, Kalo Dholo and Shawala area

Reference: 1) MoM of DLCRZ meeting dated 29.01.2025. ]
2)Letter issued vide no. GPC B/RO/Kutch-West/CRZ/T-19 (I)/14/87 dated 06.02.2025.
3) Letter issued vide no. GPC B/RO/Kutch-Easl/DLCRZ/37S3 dated.17.02.2025.

4) Letter issued vide no. GPCB/RO/Kutch-Easl/DLCRZBSSS dated 07.05.2025.

Respected Sir,

This is to further remind that meeting of DLCRZ committee was
held on 29.01.2025 under the chairmanship of District Collector and District Magistrate, Kutch.
entioned reference and as per meeting discussion all violations are in DPA land,
for protection of mangroves and compliance of NGT order
O.A.No. 111/2018 and E.A.NO:- 12/2020.” Executive engineer Mr. Manoj Gohil present in
meeting strictly was instructed to take action fo prevent .violation of CRZ Notification and
comply with Hon’ble NGT orders and CAG aI.JdIt report. It is also further discussed that GPCB,
Forest and DPA shall jointly carry out activity to remove encroachment and prevent further ‘
destruction as decided in previous meeting. Alre.ady, reminder letter dated 17.02.2025 has been
issued by this office in the said matter, but no action has been taken against the same.

In context to m
DPA is primarily responsible
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of the above, you are hereby rcquested to remove all

encroachment in CRZ area in co-ordination with Forest Department & this ofﬁc.e and submit
compliance within 15 days to the DLCRZ Committee. Remainder |etter were also. issued by this
office vide ref: 2 & 3: (il date no any report received. Therefore you are once again requested to
remove all the encroachments in CRZ area as decided in the DLCRZ Commiitee meeting and

submit action taken report.

In view

For and On Behalf of
Gujarat Pollution Control Boar

(F. M. Modi)
Regional Officer, Kutch (East)

Copy to:

;. The District Collector and District Magistrate, Kutch ......... for information please.
" The Member Secretary, DLCRZ Comnmittee, Katira Complex -1, Mangalam Char Rasta,

Sanskar Nagar, Bhuj......f..for information please.

#
A
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$ Collector Office, Kachchh
Jilla Seva Sadan, College Road,
Bhuj-Kachchh, (Gujarat) 370001.
A.nand Patel LA.S. Ph. 02832 - 250020
Collector & District Magistrate Fax 02832 - 250430
Kachchh, Bhuj Mo. 099784 06213
E-mail : collector-kut@gujarat.gov.in
website : www.collectorkutch.gujarat.gov.in

BY R.P.A.D

NO. GPCB/RO-KUTCH-WEST/CRZ/T-19(1) 395 Date: 3 1/0F/R025

To,

The Chairman,

Deendayal Port Trust,
Administrative Office Building,
Post Box No. 50,

Gandhidham- 370201, Kutch.

Subject: Decision of DLCRZ Committee in submission of action taken report in view of complaint
received from 1) Kutch Camel Breeders Association regarding destruction of mangroves, creeks
and violation of NGT order in Village: Vondh & Bhachau, Ta: Bhachau by Deendayal Port
Authority (DPA) 2) Point no. 3.4 of violation cases mentioned in Report No-3 by CAG 3) Insaf
Sangathan Kutch dated 12.02.2024 regarding non-removal of encroachment of land by DPT in
the area from Kandla to Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from
Surajbari to Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of
mangroves in Hadkiya creek, Kalo Dholo and Shawala area.

Reference:1) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-55 (G)/528 dated 11/10/2023.
2) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19(1)/14/501 dated 02/08/2024.
3) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19(1)/14/722 dated 15/ 10/2024.

4) MoM of DLCRZ meeting dated 23.07.2025.

Respected Sir,

This is in reference to the complaint of the Kutch Camel Breeders Association, Bhuj regarding
large scale destruction of mangroves in Vondh, Hadkiya Creek, Nani-Bet, Gulamsha Pir Dargah, Jangi,
Chirai and nearby areas. The said issue was taken into consideration by Hon'ble NGT in the O.A. no

111/2018 and E.A 12/2020.

In the light of above Hon'ble NGT in the O.A. no 111/2018 and E.A 12/2020, Department of
Environment & Forest had issued repetitive Directions u/s Section-5 of the Environment (Protection) Act,
1986 vide letter dated: 20/04/2018,12/06/2019 & 05/11/2020.

The said matter was further appraised in the DLCRZ meeting vide dated 23.05.2023 and
committee deliberately decided to carry out joint inspection. The Joint-committee was constituted and
carried out inspection on 27.07.2023 under the Chairmanship of Sub-Divisional Magistrate, Bhachau and
large-scale destruction of the mangroves were observed within DPT area and bunds are formed to block

the creek water passage in CRZ 1-A Area.

Also, CAG has published report no. 3 on Performance Audit of Conservation and Management of
Coastal Ecosystems in the year 2022 and as per point no. 3.4 of above violation cases are mentioned in the

said report, the same report has been noted by the Committee.

Page 1 of 2
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With refere :

o can::ﬁ r}o. 1,2 & 3, letters were issued for

e ation of leases which are violatin CRZ
: €. However, even after several y

regarding removal of enc

violating the CRZ norms,

encroachment removal, restoration of
Norms and submit action report to the
Y action taken report has been received
s and cancellation of leases which are

Mmunications, no an

roachment, restoration of mangrove

Further, Execution Applicati
: pplication no: 43/2024 s filed before the Hon’b inci
T le N
elhi with respect to the original application no: 11 RSB o 2k o

i : . 172018. Looking to the E.A No. 43/2024
again notice was issued t : ) g A No. , once
24/02/2005. o DPA vide letter no: GPCB/RO/Kutch(W)/CRZ/T-19/ID:14/130 dated

New D

Looking at the continuous correspondences of the District Level CRZ Committee to DPA; it is
obsel:ved that removal of illegal salt pans encroachment and restoration of mangrove in CRZ-1A is yet
pending from DPA side. The Committee has also noted that no action has been taken by DPA in this regard.
Therefore, DLCRZ meeting dated 23/07/2025 has deliberately decided that as the land belongs to DPA
and its primary responsibility of DPA to comply with the CRZ notification 2011.

Therefore, you are requested to instruct the senior concerned officers of DPA to comply following
direction within a month.

a. To remove all encroachments of illegal salt pans in DPA Area.

b. To carry out mangrove restoration activity in DPA area where destruction of mangroves has
been taken due to salt pans encroachment.

c.

To submit time bound action plan for above-mentioned activity to comply with Hon’ble
NGT Order in matter no: 111/2018 and E.A.12/2020.

Further DLCRZ committee request you to take disciplinary action against the erring officers, if

action has not been taken within stipulated time. Kindly note that the next date of hearing in Hon’ble NGT
Pune is scheduled on 19.09.2025.

Thanking you.

(Anand Patel 1.a5)
Collector and District Magistrate
&

Chairman, DLCRZ Committee

S PRPEDREE. Wy 9L, ]
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Annexure 12
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Annexure 13

S— GUJARAT POLLOSHSN CONTROL BOARD

h\ [/ 4 Regional Office : Kutch - East

8

Room No. 215-216-217, Deendayal Port Trust Administrative Building, Sector 8, Gandhidham - 370205. Kutch-Gujarat
Ph. No. 02836-230828. E-mail : or-gpcb-kute@gujarat.gov.in ® xgn site : gpchbxgn.gujarat.gov.in

BY R.P.A.D
NO. GPCB/RO-KUTCH-EAST/DLCRZ/T-7(7)/ 39 § 1 Date: 09~ 09. 2.5 |
To,
The Chigf’Engineer,

yal Port Trust,

inistrative Office Building,

ost Box No. 50,

Gandhidham- 370201, Kutch.

eived

Subject: Decision of DLCRZ Committee in submission of action taken report in view of complaint rec
ation

from 1) Kutch Camel Breeders Association regarding destruction of mangroves, creeks and viol
of NGT order in Village: Vondh & Bhachau, Ta: Bhachau by Deendayal Port Authority (DPA) 2)
Point no. 3.4 of violation cases mentioned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated
12.02.2024 regarding non-removal of encroachment of land by DPT in the area from Kandla to Chirai
4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to Chirai 5) Sandesh
newspaper cutting dated 20.07.2024 regarding destruction of mangroves in Hadkiya creek, Kalo

Dholo and Shawala area.

Reference: 1) DO Letter issued by Chairman DLCRZ dated: 31/07/2025
2) MOM of DLCRZ Committee dated: 29.08.2025

Respected Sir,

This is in reference to the complaint of the Kutch Camel Breeders Association, Bhuj regarding large
scale destruction of mangroves in Vondh, Hadkiya Creek, Nani-Bet, Gulamsha Pir Dargah, Jangi, Chirai and
nearby areas. The said issue was taken into consideration by Hon'ble NGT in the O.A. no 111/2018 and E.A
12/2020. Further, Execution Application no: 43/2024 is filed before the Hon’ble NGT, Principal Bench, New

Delhi with respect to the original application no: 111/2018.
Looking at the continuous correspondences of the District Level CRZ Committee to DPA; it is
observed that removal of illegal salt pans encroachment and restoration of mangrove in CRZ-1A is yet pending

no action has been taken by DPA in this regard. Therefore, DLCRZ meeting dated 23/07/2025 has deliberately
decided that land belongs to DPA and its primary responsibility of DPA to comply with the CRZ notification

2011.

After frequent reminders and issuing DO letter dated 31 .07.25 to DPA regarding one-month notice
period for taking following actions i) to remove all encroachments of illegal salt pans in DPA area ii) to carry
out mangrove restoration activity in DPA area where destruction of mangroves has been taken due to saltpan
encroachments iii) to submit time bound action plan, no any action has been taken by DPA till date.

Therefore, as the discussions held in DLCRZ Committee meeting dated: 29.08.2025; the Chairman of
the DLCRZ committee further directed to DPA

a) To submit time bound action plan for phase wise encroachments removal of illegal salt pans and
restoration of mangroves where mangrove destruction had taken place. priority should be given to Jangi

G Scanned with OKEN Scanner
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aren 96 hee
ca (total about 96 heetares ((32* 3)' land area) and Gulamshah Pir area in about 83 hectares’ land

D

b) To ensur : : }
) ro all sccurity mensures in Eco sensitive and critical arcas which are possessed by DPA to

revent further ‘ i
prevent further encroachment and mangroves destruction. DPA to submit security plan for the above
mentioned act,

¢) DPA Officials to meet personally DILR for any clarification required about the land possessed by
whom; whether DPA or Revenue dept /Forest dept.

d) DPA Ofﬁciu\s‘ to meet Superintendent of Police, Kutch (East) personally regarding requirement/
deployment of police force while bund removal activity to be carried out by DPA.

Kindly consider the above points and do accordingly.

Thanking you.
For and On behalf of Gujarat
Pollution ConW
F.M.Modi
Regional Officer GPCB &
Member Secretary, DLCRZ
Copy to:
1. The District Collector & District Magistrate, Kutch &
Chairman, DLCRZ Committee,
Collector Office, BRUj.covvviiiinrmimrmmnssmnersssees For your information please.
2. The Director (Environment) &,
Member Secretary, GCZMA,
Forest & Environment Department,
Block no: 14/8" floor, ) ' _
Sachivalay, Gandhinagar.coeveersssssesssssssnssssss s For your information & necessary action

please.

G Scanned with OKEN Scanner
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Annexure 14 05 1 sy
2 CHAIRMAN
SerguTe T AT, HEET

W o F i g afeag 3R Sreran| #arey, HRd TWER

PHR f%rg - T, ,
SUSH] JLtay DEENDAYAL PORT AUTHORITY, KANDLA
0 IL KUMAR SINGH, IRSME Ministry of Ports, Shipping and Waterways, Govt. of Indla

No. LW/PL/3594/ 139 Date: 09-09-2025

To,
The Collector and District Magistrate,
Collector Office, Kachchh,Bhuj-Kachchh(Gujarat) 370001.

E-mail: collector-kut@qujarat.gov.in

Sub : Decision of DLCRZ Committee in submission of action taken report in view
of complaint received from 1) Kutch Camel Breeders Association regarding
destruction of mangroves, creeks and violation of NGT order in Village:
Vondh & Bhachua, Ta: Bhachau by Deendayal Port Authority (DPA) 2) Point
no. 3.4 of violation cases mentioned in Report No.-3 by CAG 3) Insaf
Sangathan Kutch dated 12.02.2024 regarding non- removal of
encroachment of land by DPT in the area from Kandla to Chirai 4) Mr. Neel
Vijhoda regarding destruction of mangroves from Surajbari to Chirai 5)
Sandesh newspaper cutting dated 20-07-2024 regarding destruction of
mangroves in Hadkiya creek, Kalo Dholo and Shawala area-reg.

Ref: Letter No. GPCB/RO-Kutch-West/CRZ/T-19(1)/393 dated 31/07/2025

Sir,
Kindly refer to the above.

With reference to the above, it is informed that, in compliance of Hon'ble NGT Order dtd.
16/9/2020 in E.A. no. 12/2020 in OA No. 111/2018, DPA has already deposited an amount of
Rs.2,42,64,200/- towards removal of Soil Bund of 4240 Rmt and restoration of Mangrove
Plantation of 350.76 Ha in the area falling under the jurisdiction of DPA and also cancelled all

the concerned Lease Allotments.

2 In this regard, consequent to the clarification w.r.t. the jurisdiction over the Jungi area, a
time bound action plan is being formulated for carrying out the remaining work of removal of
encroachments at Jungi & Gulamshah dargah area (about 115 Ha) which will be completed on
a priority basis within a period of 3 months, once access to the site is available post-monsoon

(photographs enclosed for reference).

3. Furthermore, with regards to the remaining work of Bund removal and restoration of
mangroves, the Forest Department has been requested to submit their offer letter (Quote) for
the said work. Such work shall also be completed on an urgent basis on receipt of the quote

from the Forest Authorities.

yeafae wrafdd, THHE (Fo) TORT, HRT Contd... P/2
ADMINISTRATIVE OFFICE, GANDHIDHAM (KUTCH), GUJARAT, INDIA - PIN 370 201.
Tel, : (0) 02836-233001, 234601, Fax : 02836-235982

E-mail : chairman@deendayalport.gov.in \Website : www.deendayalport.gov.in




51

1052
-5 -

4. In this regard, it is intimated that DPA remains committed to the goal of conservation of
Environment and the aforementioned work will be completed in a time bound manner for which
the active cooperation from the State & District Authorities is also solicited to achieve the

desired optimum results.
Yours sincerely,

Chairperson
Deendayal Port Authority
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NO. GPCB/RO-KUTCH-EAST/DLCRZ/T-7(7)/ U | Y & Date: 2 {4
¢ AL

To,

The Chief Engineer,

Deendayal Port Trust,
Administrative Office Building,
Post Box No. 50,

Gandhidham- 370201, Kutch.

Subject: Action to be taken in reference to EA no: 43 of 2024 in the m
‘ ' : atter of OA no: i s
inspection dated: 22/12/2025 & 23/12/2025. KOs R i Rapistigec -

Reference: 1. Directions issued w/s 5 of the EPA, 1986 by ACS, F&ED dated: 20/04/2018,12/06/2019 and 05/11/2020
2. DO Letter issued by the Chairman, DLCRZ to the Chairman, DPA on date: | 1/10/2023,02,08#2(‘)2-1_ar:d
15.10.2024.
3. Notice issued by the MS, DLCRZ to The Chief Engineer, DPA dated: 24/02/2025.
4. DO Letter issued by the Chairman, DLCRZ to the Chairman, DPA on date: 31/07/2025.
5. Letter to the Chief Engineer issued by MS, DLCRZ dated: 09/09/2025.

Respected Sir,

This is in reference to the complaint of the Kutch Camel Breeders Association, Bhuj regarding large scale
destruction of mangroves in Vondh, Hadkiya Creek, Nani-Bet, Gulamsha Pir Dargah, Jangi, Chirai and nearby areas. The

said issue was taken into consideration by Hon'ble NGT in the O.A. no 111/2018 and E.A 12/2020.

In the light of above Hon'ble NGT in the O.A. no 111/2018 and E.A 12/2020, Department of Environment &

Forest had issued repetitive Directions ws Section-5 of the Environment (Protection) Act, 1986 vide letter dated:

20/04/2018,12/06/2019 & 05/11/2020 as per reference no: 1.

The said matter was further appraised in the DLCRZ meeting vide dated 23.05.2023 and committee deliberately
decided to carry out joint inspection. The Joint committee was constituted and carried out inspection on 27.07.2023 under
the Chairmanship of Sub-Divisional Magistrate, Bhachau. As per the report, large-scale destruction of mangroves were
observed within DPA area and bunds are formed to block the creek water passage in CRZ 1-A Area. Also, CAG has
published report no. 3 on Performance Audit of Conservation and Management of Coastal Ecosystems in the year 2022
and as per point no. 3.4 of above violation cases are mentioned in the said report, the same report has been noted by the

Committee.

fno: 2 regarding bund removal activity in and around
he creeks, disturbing the natural flow of tidal waters
ce from the competent Authority and are in violation
mitting compliance. Further, Execution
i with respect to the original
you on dated: 24/02/2025 as

DO letters were issued by the Chairman, DLCRZ as per re
the inter tidal areas which are affecting the mangroves, blocking t
and activities which are commenced without obtaining prior clearan
of the provision of the CRZ notification and submit action taken report sub
Application no: 43/2024 is also filed before the Hon'ble NGT, Principal Bench, New Delh
application no: | 11/2018. Looking to the E.A No. 43/2024, once again notice was issued to
per reference no: 3.
you regarding one-month

7.25 as per reference no: 4to0
DPA area ii) to carry out

After frequent reminders and issuing DO letter dated 31.0
hments of illegal salt pans in

notice period for taking following actions i) to remove all encroac
ST U FiwCT

e 20|50
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mangrove restoration activity in DPA area where destruction of mangroves has been taken due to salt
Yous . » > . Sé an e o
iii) to submit time bound action plan, no any concrete actions has been taken by DPA till date e

Members of District level CRZ Committee along with your officials have again visited (1) Jangi si
22/12/2025 & 23/12/2025 with reference to the observations made by Joint committee (const‘ituted as er:g}I|S|l~ebarea "
Order dated 11.09.2019) during their site visit dated: 10/12/2019 & 11/12/2019 (2) Gulamshah Pirpdar aohn : NG-T
reference to the observations made by team consisting of SDM, Bhachau and GPCB RO Kutc‘h-Eas( ofﬁciil du"rrl:z \::;

dated 05.07.2023.

With reference to the observations made by the DLCRZ committee members during visit on 22/12/2025 &
23/12/2025, you are hereby recommended to carry out following actions and submit action taken report at the earliest:

o DPA shall carry out bund removal activity in CRZ area and mangrove restoration work at Jangi area
and Gulamshah Pir Dargah area and submit action taken report to DLCRZ. :
e DPA shall assess existing encroachment in CRZ-1 A area and prepare detailed plan

To stop further encroachment
o To initiate bund removal activity in and around the inter tidal areas which are affecting the

mangroves, blocking the creeks, disturbing the natural flow of tidal waters and activities which
are commenced without obtaining prior clearance from the competent Authority and are in
violation of the provision of the CRZ notification.

e DPA shall carry out Drone surveillance activity on regular basis to control illegal encroachment activity

at initial stage.
o DPA should review the existing land use pattern o
superimpose it on the approved CZMP maps, 2011 to veri
comply the CRZ Notification.
o DPA shall prepare KML (google imaginary

f Jangi and Ghulamshah Pir area under DPA and
fy CRZ Applicability and act accordingly to

) files of existing mangrove patches.

Kindly note that the next date of hearing in Hon’ble NGT Delhi is scheduled on 20/01/2026.

Thanking you.
For and On behali of Gujarpt
Pollution Control ;
N J
F.M.Modi
Regional Officer GPCB & Member
Secretary, DLCRZ
Copy to:
|. The District Collector & District Magistrate, Kutch &
Chairman, DLCRZ Committee, : :
Collector Office, BUj.vorerssesnsrersnusanantrentrst it tes For your information please.

2. The Director (Environmem) &,
Member Secretary, GCZMA,
Forest & Environment Department,
Block no: 14/8" floor, . .
Sachivalay, GandinBEEr. . ssserhesrisprssanpsnssrassseznt it For your information & nec

essary action please.

L/
/ol

5 |
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Minutes of the Meeting of the District CRZ Level Committee (DLCRZ) to assist the GCZMA for enforcement and monitoring of the Coastal Regulation Zone Notification, 2011, held on date
31/12/2025 at 11:00 hrs under the chairmanship of District Collector and District Magistrate, Kutch.

As per Forest and Environment DepartmentG.R.No.ENV-10-2011-800-E dated 14" October,2013; District Level CRZ Committee (DLCRZ) has been constituted for District Kutch vide order no.
GPCB/CRZ/310/2015 dated 01.05.2015. DLCRZ Committee meetings are conducted regularly in matter of representations/complaint received about violation of CRZ notification. The meeting of DLCRZ
committee was held on 31.12.2025 11:00 AM under the chairmanship of District Collector and District Magistrate, Kutch. List of members attended the meeting is attached as Annexure-A. Discussion of

1057

Annexure 16

agenda and decision taken in the meeting for each agenda is mentioned herewith;

Pending agendas of Kutch-East Region

Agenda
No.

Agenda of meeting

Action taken till dates

Discussions held during meeting and
Action to be taken

1.

Further action on representation received from Kutch Camel
Breeders Association & Deendayal Port Authority (DPA) regarding
destruction of mangroves, creeks and violation of NGT order in
Village: Vondh & Bhachau, Ta: Bhachau (Same matter represented
in CAG Report no. 3 — point 3.4)

Representation received from Insaf Sangathan Kutch dated
12.02.2024 regarding non-removal of encroachment of land by DPT
in the area from Kandla to Chirai

Representation received by RO, Kutch (East) regarding complaint
from Mr. Neel Vijhoda regarding destruction of mangroves from
Surajbari to Chirai

Letter received from DoEF dated 26.12.2023 regarding no action
taken by DLC for violation cases mentioned in Report No-3 by CAG
and requested to initiate legal action against the firm/person
responsible

Sandesh newspaper cutting dated 20.07.2024 regarding destruction
of mangroves in Hadkiya creek, Kalo Dholo and Shawala area

DO letter was issued on 31/07/2025 to Chairman, DPA by Chairman,
DLCRZ with final 01-month notice period to carry out restoration and
removal of bunds. Even after 1-month notice period, no concrete work
was carried out by DPA.

After DLCRZ committee meeting dated: 29/08/2025; once again DO
letter to the Chairman, DPA is issued by the Chairman, DLCRZ to
carry out following actions on date: 09/09/2025: (a) submit time bound
action plan for phase wise encroachment removal and restoration of
mangroves taking Jangi area as priority and Gulamshah Pir area (b) to
ensure all security measures in eco-sensitive & critical areas (c) To
personally meet the DILR officials for land clarification (d) to
personally meet the SP Kutch East for deployment of police force
while bund removal activity.

DPA has submitted reply of DO letter dated: 09/09/2025 stating that;
they shall complete the remaining work post monsoon when the site is
accessible. Also, they have requested forest department to send their
quote for bund removal & restoration of mangroves.

In context to Honorable NGT order dated: 18/11/2025, DLCRZ

Committee consisting of Forest Department, Mamlatdar-Bhachau and

GPCB, Regional Office, Kutch-East had carried out joint visit on date:

22/12/2025 & 23/12/2025 to verify the present status of the Jangi site

and Gulamshah Pir dargah area.

DLCRZ members consisting of SDM Gandhdidham- Anjar/ Bhachau,

ACF Forest and MS DLCRZ & RO GPCB Kutch East had held

meeting with Chairman & Deputy Chairman of DPT on 23/12/25 to

The Chairman directed the DPA officials to
accomplish bund removal activity, remove
encroachment which obstruct free flow of
natural creek/tributary in CRZ area by
07/01/2026.

The Chairman instructed Forest Department
to accomplish mangrove forestation in 96 Ha
of Jangi area (allotted by DPA), as early as
possible.

The Chairman further instructed to carry out
mangrove plantation in CRZ 1A area near
Gulamshah Pir Dargah, where mangrove
destructed.

After detailed submission of bund removal
activity report from DPA, verification shall
be done by DLCRZ Members.

Page 1 of 7
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f. Further action on representation received from Department of | sensitize about Hon'ble NGT matter and discussing about carry out
Environment and Forest w.rt CAG Report mentioning mangrove bund removal activity, remove encroachment which obstruct free flaw
destruction in Ta: Bhachau. Point no. 3.4 of CAG Report) of natural creek or tributary and Mangrove Forestation in CRZ area.
e MS DLCRZ & RO GPCB Kutch East had issued letter to Chief
Engineer DPT on 24/12/2025 for noncompliance observed during visit
and recommendations made by DLCRZ team members as per their
visit dated: 22-23/12/2025.
e As per verbal communication with DPA; they have started bund
removal activity from 26/12/2025 onwards.it is continued till date.
o Next course of hearing is scheduled on 20/01/2026.
2 Complaint vide e-mail dated 30.09.2024 regarding complaint by Akhil o DO Letter to Chairman, DPA was issued on 31/07/2025. The Chairman directed the DPA officials to
Kutch Vagher Machimar Seva Trust related to destruction of e Joint visit was carried out 26/08/2025; it was observed that DPA has [remove all encroachments by 07/01/2026. They
{NANETOVES. merely cut the bunds i.e. it has not demolished the bunds completely. also directed DPA to take strict legal actions
) o Akhil Kutch Vagher Macchimar Seva Trust has again filed the same @gainst encroachers/miscreants.
complaint of the same complaint.
3. ka) Representation received from Shri Usmangani Sherasiya regarding]loint visit was carried out on 31/07/2025 and it was observed that (a) lease [The Chairman instructed SDM. Mundra to
8 violation of CRZ norms. destruction of mangroves and obstruction of tidgholders carried out encroachments more than the granted lease area (b) [prepare proposal for cancellations of leases
5 ldow in Village: Luni. Ta: Mundra A1l the 05 allotted leases attract the CRZ Applicability (c) Looking to the which have carried out encroachment more than
- Tn?oéa CZMP Map, 2011; all the allotted five leases falls under the the  granted . _n&w area and remove
O (b) Representation received from Brackish Water Research Onss.oOWN-_ (A)drea. R
A regarding 1.25 km construction of illegal bunds. destruction of CRZ land,
mangroves and creek in Village: Luni. Ta: Mundra.
) Representation received from Shri Reliya Altaf Junas regarding illegal
cutting of mangroves, construction of embankments and bunds in CRZ
area of Village: Luni. Ta: Mundra by salt company
4. Further action on representation received from RO, Kutch (East) vide [Forest Department and Mamlatdar Bhachau have jointly inspected the [The Chairman instructed SDM, Bhachau to
e-mail dated 12.04.2023 w.r.t complaint received from Mr. Siddiq said area on 05/08/2025 and was unapproachable at the time of visit.  remove encroachments.
Osman Sama regarding illegal construction of bunds obstructing flow
in creeks and Banas River
5. E-mail received from DoEF regarding representation received from As per Reply submitted by M/s Adani port Authority dated 09.05.2024, [The Chairman instructed to RO GPCB Kutch
Altzf Reliva in context of backfilling of Sea by Adani Port Authority, [MS DLCRZ will give a clearopinion on said matter. East to write a letter to Member Secretary,
Ta: Mundra GPCB 1o take appropriate actions for violation
of the provisions of ELA Notification, 2006.

Page 2 of 7
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Fresh inspection required for cases of Kutch-East Region

Letter received from DoEF for submitting action taken report in the
matter of PIL no: 121/2021

e The present petition is filed against allotment/ grant of lease by the

Collector for salt manufacturing activity, at survey no. 211 of
Kukadsar Village of Mundra Taluka of District Kutch, an area falling
within CRZ - 1. A.

e This matter was discussed in the DLCRZ Committee meting on
22/10/2021; Sub-Committee was constituted to carry out inspection.
This Sub-committee had carried out inspection on 12/11/2021; and
concluded that: “Mangroves are observed towards the border of
south & east direction of granted lease area which is not under the
Sforest area. Bunds of @ 5-7 meters width have been made around
granted land area of salt pans. Salt manufacturing activity has
been observed in some of the plots of granted lease area where
mangroves have not been observed. “

® Again, this report was discussed in DLCRZ Meeting dated:
11/04/2022 and it was deliberately decided to keep status-quo as this
matter is pending in Honorable High Court of Gujarat.

e Next hearing date: 16/01/2025.

Inspection to be carried out by DLCRZ
committee members to verify the present status
of said grievances.

Letter received from DOEF for complaint received from Vishnu Mori
against M/s. Afcons Infrastructure for CRZ Violation.

e GPCB RO Kutch East office was in receipt of complaint against M/s.
Afcons Infrastructure regarding pollution and CRZ Violation.

e GPCB RO Office has conducted site visit on 26/09/2025 and issued
Show cause notice for non-compliances observed.

[The Chairman instructed to GPCB RO Kutch-
East to carry out verification about said matter.
accordingly ask DPA for clarification and to
allocate location outside CRZ Area for
finstallation of RMC Plant.

Letter received from DoEF in the matter of Writ petition PIL no: 17 of
2011 in the Honorable High court of Gujarat at Ahmedabad

e As per letter, Writ Petition (PIL) No. 17 0f 2011 is filed for following
prayers:

"This petition is filed challenging the decision dated 27/6/2005 and

To Inform APSEZ to submit relevant details
about this matter. Then after, Inspection to be
carried out by DLCRZ Committee members to
verify the present status of said grievances.

order dated 15/7/2005 of the respondents for allocating and selling
gauchar land of village Navinal admeasuring about 231 acres of
\Survey Nos. 224 and 225 paiki which is illegal and unconstitutional.
The petitioner is also secking directions against the respondents to
rovide sufficient and alternative land for gauchar in view of 18th
nimal Survey of the State of Gujarat carried out in the year 2007- i
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008 and not to carry out any developmental activities or any activity
hat changes the landscape, topography or geography, including
illing up of Kotari creek, drudging and removal of mangrove forest
nd other trees within the land and the area of Mundra Port and SEZ,
till environmental clearance and CRZ is granted by the Ministry of
\Environment and Forest, Union of India."

INext date of hearing is on 25/03/2026.

Previously, representation was received against the same unit and no

Inspection to be carried out by DLCRZ

4. Representation received from Shree Kutch General Mazdoor Sangh
against M/s. Bharat Salt regarding destruction of mangroves, blockage of road for fisherman was observed as per report of DILR; Committee Members to verify the grievance.
blockages of creeks, encroachment on government land. therefore the case was disposed on DLCRZ committee on 11/12/2019.

5. Representation received from Ashish Rupa Rabari regarding Inspection to be carried out by DLCRZ

1. destruction of mangroves and backfilling of area by MPL Committee members to verify the present status
Pocket-3 - of said grievances.

2. Destruction of sand dunes by industries operating in the tunda
village.

6. Representation received from Kutch Jilla Machhimar Association Inspection to be carried out by DLCRZ
regarding backfilling within the M/s. APSEZ area from CT-4 towards | - ICommittee members to verify the present status
south direction. lof said grievances.

7 Representation received from Anwar Traya regarding backfilling within [To Inform DPT to submit relevant details about
CRZ Area in the Kandla area by M/s. DPA. this matter. Then after, Inspection to be carried

T out by DLCRZ Committee members to verify
the present status of said grievances.

8. Representation received from Vira Machhimar trust regarding project Inspection to be carried out by DLCRZ
work running at Tuna Tekra, Ta: Anjar, Dist: Kutch. -—--- Committee members to verify the present status

of said grievances.

9. Letter received from Director (Env) regarding appropriate actions GPCB Officials in their visits dated: 04/03/2025 & 02/08/2025 noticed [Regional office, GPCB Kutch-East to  submit

needed to be taken with respect to the SCN issued by MS, DLCRZ to
M/s. MSTPL

that open storm water drainage line carrying sewage from M/s. Mundra
Solar Techno Park Limited is observed which ultimately meets to the
sea which is the violation of CRZ Notification, 2011. Pertaining to this,
SCN was issued by MS, DLCRZ dated: 13/08/2025 to unit for
submitting the compliance. Till date, no compliance is submitted.

latest inspection report to verify compliance of
ISCN issued by GPCB.
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Matter to be disposed cases of Kutch-East Region

Representation received from Shri llyas Alibhai Juncja dated 16.04.2024
regarding destruction of forest and mangroves by unit M/s. DP
World in Vill: Tuna-Rampar, Ta: Anjar

e Joint visit was carried out on 26/08/2025 and as per the coordinates
mentioned in the complaint, culverts were provided for free flow of
water in the area. Mangroves were observed in the area as per
coordinates mentioned in the complaint.

o

Representation received from Kandla Juth Machimar Sahakari Mandli Ltd
ide e-mail dated 18.03.2024 regarding  mangrove destruction and
iviolation of CRZ by DPA.

o As per fisheries department, fishing activity is prohibited in this area.
e As per the officials of DPA, coordinates mentioned in the complaints
falls under the area of Adani Kandla Bulk Terminal not the DP world.

It is observed that Tuna area has been denotified
for fishing activity by Fisheries Department and
culverts provided for free flow of water. Hence,
Disposed the case.

Further action on representation received by RO, Kutch (East) regarding
IComplaint received from Mr. Hasam Aamad Sotha regarding destruction
lof mangroves in Virasim Sea, Ta: Anjar

Joint visit was carried out on 29/07/2025 and it was observed that

lease holder has encroached additional 2 acres of land.

® SDM Anjar has directed lease holders to remove encroachment and
intimate. Encroachment removal activity was carried out in the
presence of circle officer, anjar on 05/08/2025. Again, site visit was
carried out on 26/08/2025; and it was observed that lease holder has
removed encroachment and bunds are flattened.

e Also, during site visit dated: 29/07/2025 additional encroachment by
salt pans were observed.

e As per instruction received from Chairman, DLCRZ; Further, SDM

Anjar has removed encroachment of @ 10-11 acres of land which is

in possession of Dinesh Arjan Bava carried out site visit.

IAction has been taken by SDM Gandhidham-
\Anjar. Hence, disposed the case .

Representation received from DoEF dated 06.03.2024 regarding complaint
received from Shri Naran Gadhvi regarding stopping of work of oil storage
tanks constructed by IOCL without EC/CRZ clearance in Ta: Mundra

Joint visit was carried out 31/07/2025 and said terminal is out of CRZ
Area.

It is observed during latest inspection carried out
by DLCRZ Committee members, this area falls
out of CRZ area. Hence disposed the case.

Agendas of Kutch West Region

Further action on representation received from Department of
Environment and Forest w.r.t CAG Report mentioning illegal
iconstruction in Ta: Mandvi (Point no. 3.11 of CAG Report)

Letter was issued to Managing Director, TCGL, vide no.
GPCB/RO/Kutch-West/CRZ/T-19(1)/18/500 dated
02.08.2024. No action taken report received by the committee.
e Legal case u/s 15 of EPA-1986 has been filed against HV
Resort the judicial magistrate first class court Mandvi, filing

no-23/2024, date-03/07/2024
e Letter was issued to secretary, TCGL, vide no.
GPCB/RO/Kutch-West/CRZ/T-19 (1/18/721 dated

e Letter submitted by the Mamlatdar,
Mandvi, vide No. eoilel/ LlRIs/

0€¢/R02U on 24.09.2025 as per the

letter
e M/s TCGL has removed illegal
construction in CRZ area.
e After detailed deliberation, the
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15.10.2024. No action taken report received by the committee
Letter was issued to SDM- Mundra on 07.08.2025 for removal
of illegal construction by M/s. TCGL Resort and HV Resort,
Mandvi in CRZ area.

Further Notice was issued by Mamlatdar on 22.08.2025 for
removal of illegal construction by M/s. TCGL Resort and HV
Resort, Mandvi in CRZ area.

Committee has decided that the illegal
construction in CRZ area of HV Resort
shall be removed within 10 days by
SDM Mundra.

—————e—p

Representation received from Shri Ibrahim A Kadar Turk dated
26.04.2024 regarding illegal construction of M/s. Sea leaf Resort
and violation of CRZ notification in Vill: Maska, Ta: Mandvi

Illegal construction of Sea leaf Resort without prior CRZ
clearance and unit has constructed in NDZ area. As per
representation, construction area seems more than 20,000 sq.
m which might attract EC.

Inspection conducted by GPCB, Kutch (West) and Town
Planning Officer on 18.06.2024. Following observations were
made:

1) Resort has constructed 500 sq. m of administrative building
and 01 no. of retaining wall in No Development Zone (NDZ)
area.

2) Retaining wall which is under construction was observed as
encroachment.

Letter issued to SDM, Mundra dated 11.07.2024 for removal
of encroachments and unauthorized structures violating CRZ
Notification. Show Cause Notice issued to Sea Leaf Resort
dated 19.07.2024.

Letter was issued to SDM, vide no. GPCB/RO/Kutch-
West/CRZ/T-19 (1)/18/22/689 dated 04.10.2024 for Mundra to
submit compliance status report in said matter.

Reminder Letter was issued in the said matter to SDM-Mundra
& Mamlatdar  Mandvi  vide no. GPCB/RO/Kutch-
Wes/CRZ/T-19 (1)/22/98 dated 07.02.2025 for remove the
encroachment in No Development Zone (NDZ)

Letter submitted by the Mamlatdar.
Mandvi. vide No. €612t/ Hlu2Rs/

0¢/203U on 24.09.2025 as per the

letter M/s. Sea leaf Resort has removed
illegal construction in CRZ area.

After detailed deliberation committee
has decided to disposed the matter as
removed illegal construction in CRZ
area.
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Letter was issucd to SDM- Mundra on 07.08.2025 for removal
of illegal construction by M/s. Sea Leaf Resort Pvt. Ltd, Vill:
Maska, Ta: Mandvi

Further Notice was issued by Mamlatdar on 25.08.2025 for
removal of illegal construction by M/s. Sea leaf Resort CRZ

The meeting ended with vote of thanks to the chair.

RU

Place: Bhuj-Kutch Regional Officer, Kutch West
&
Date: 31/12/2025 Member Secretary of DLCRZ Committee
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&\ T

Regional Officer, Kutch East District Collector and District Magistrate,
& Kutch
Member Secretary of DLCRZ Committee Chairman of DLCRZ Committee
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